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AT / ORDER

PER PARTHA SARATHI CHAUDHURY, JM:

This appeal preferred by the assessee emanates from the order of the
Ld. CIT (Exemption), Pune dated 03.10.2020 passed u/s.80G(5)(vi) of the
Income Tax Act, 1961 (hereinafter referred to as ‘the Act’) as per the grounds

of appeal on record.
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2. In this case, at the very outset, the assessee had filed a letter and the

relevant portion of the same reads as follows:

“The window for re-registration of Trusts u/s.12A and re-registration for
the purpose of Section 80G has opened and we need to compulsorily
apply for the same.

In such situation, we wish to inform you that we do not wish to press the
ground of appeal.”

The assessee, therefore, wants to withdraw this appeal.

3. At the time of hearing, the Ld. Counsel for the assessee submitted that
they do not want to press the appeal and hence, it may be treated as

withdrawn. The Ld. DR did not raise any objection.

4. After hearing the parties, we allow the assessee to withdraw the appeal.

Thus, appeal of the assessee is dismissed as withdrawn.

5. In the result, appeal of the assessee is dismissed as withdrawn.

Order pronounced on 25t day of June, 2021.
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